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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE,
KOLKATA
IN
O.A. No. 61 of 202

In the matter of:
Satam Patnaik
Versus

State of Odisha & Ors.

COUNTER AFFIDAVIT FILED BY THE J]AAL STEEL LIMITED
RESPONDENT NO. 2

I, Rajan Anand, aged about 54 years, son of Shri B.K. Anand, working as

AVP with the, R{ponden‘t/ No 2, having its office at Jindal Steel
A\’ - has ‘I/

l

Limited, Ch/ ﬂ:ﬁypada Road H 63 P.O. Jindal Nagar, District — Angul,

Odisha — 75¢ do hereby sol,e‘mnly affirm and state as follows:-

__h::@

No. 2 in th case and being fully conversant with the

IZCd representative of the Respondent

records, facts and circumstances of the case and 1 am competent
to swear this Affidavit for and on behalf of the Respondent No.2

abovenamed.

2. The Respondent No.2 is filing the present the Counter Affidavit to
the original application being OA No. 61 of 2025 filed by Satam
Patnaik, Applicant. The present application has been filed against
JSP, the name of which has now changed to Jindal Steel Limited
(Jindal Steel). Therefore, the present the reply is being filed by

Jindal Steel.

Jindal Steel denies all averments, submissions, contentions or
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those that are expressly and specifically admitted hereinafter.
Nothing stated in the present application shall be deemed to have
been admitted by Jindal Steel for the lack of specific denial. Jindal
Steel reserves the right to file a further counter affidavit in case

required at a later stage.

PRELIMINARY OBJECTIONS:

4.

o.

7.

At the outset, it is respectfully submitted that the present
Application is misconceived, motivated, and an abuse of the
process of this Hon’ble Tribunal. The Applicant has previously
initiated multiple proceedings against Respondent No. 2 on similar
grounds, all lacking merit and aimed at obstructing legitimate
industrial  operations rather than addressing genuine

environmental concerns.

Records, including proceedings before the Odisha Human Rights
Commission in Case No. 1639 of 2025, show that the Applicant
has been involved in repeated disputes and disruptions, often
acting in concert with local groups to oppose Respondent No. 2’s

operations without substantiated cause.

In a Civil Suit No. 60 of 2022, the Learned Civil Judge, Angul, was
pleased to grant a permanent injunction restraining the Applicant
from interfering with the lawful activities of Respondent No. 2.
Despite such orders, similar actions have continued, including

through third parties and repeated complaints on the same issues.

Local police have also registered FIR Nos. 0111/2024 and

0370/2024 against the Applicant in connection with incidents




10.

11.

affecting law and order near the project site, further evidencing the
disruptive impact of the Applicant’s activities.

It is therefore submitted that the present Application is devoid of
bona fide environmental issues and has been filed with the sole
intent to cause unwarranted obstruction. It is prayed that the
Application be dismissed in limine with appropriate costs, to
discourage repetitive and unsubstantiated litigation. This Reply is
filed without prejudice to all other rights and contentions of

Respondent No. 2.

In view of the above, it is evident that the present application is not
driven by genuine environmental concerns but is a continuation of
the Applicant’s pattern of disruptive and unsubstantiated actions
against Respondent No.2. The proceedings are devoid of any merit
and serve only to burden this Hon’ble Tribunal and obstruct lawful

operations of Respondent No.2.

Respondent No.2 has at all times operated in accordance with
statutory requirements and environmental clearances issued by
the Government. It is submitted that the allegations raised in the
present application are factually incorrect, legally unsustainable
and stand contradicted by site inspections reports and statutory

approvals granted by competent authorities.

The Applicant has raised multiple allegations against Jindal Steel
in the present Application, all of which are unfounded and
misleading. The primary contentions of the Applicant with respect
to the alleged FC violations are as follows:

Jindal Steel had widened the approved service road to more

than 10 meters instead of approved width of 2.5 meters.
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(i)

(i)

(iv)

v)

Jindal Steel has constructed service road within the
Reserved Forests like a “National Highway” where vehicles
movement with high max lights & high speed with noise is
causing damage to the forest ecosystem.

Additional trees (other than approved 1429 nos. of trees)
have been cut down by Jindal Steel for widening of the
approved service road to more than 10 meters instead of
approved width of 2.5 meters. Such cutting down of tress
without any approval from the appropriate authority violates
“Forest Conservation Acts & Rules”.

The Schedule Tribe community of Kaliakata and
Malibrabmani village is dependent on Kaliakata RF &
Durgapur RF for their livelihood by collecting “Tula &
Mahula”, therefore the construction of alleged 10 mtr. road
will hamper their livelihood.

Such alleged transportation activity within the Reserved
Forest areas disrupts free movement of wildlife and poses a
risk to their survival.

Jindal Steel has illegally transported coal via road through
the diverted forest land which is in violation of the transit

permit dated 08.04.2024.

At the very outset it is submitted that the present application is

misconceived, barred by limitation and constitutes an abuse of the

process of this Hon’ble Tribunal. The Application is devoid of any

merit and is premised on unfounded allegations regarding

activities that have been undertaken strictly in accordance with

statutory permissions, including EC and other approvals from
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competent authorities. The issues raised pertained to lawful,
regulated and environmentally compliant work which has neither
caused environmental harm nor infringed upon the rights or
livelihood of scheduled tribe communities. Therefore, the present

proceedings are liable to be dismissed.

Further, the allegations levelled by the Applicant do not involve any
substantial question relating to environment as defined under
section 14 of the NGT Act, 2010. The Applicant has not placed any
evidence on record to support its allegations. The Respondent No.2
is committed to ensuring that all activities are planned and
executed in line with principles of environmental sustainability and
measures such as elevated pipe conveyor minimizes dust and

emissions.

BRIEF FACTS:

14.

Before dealing with the contentions of the present application, it is
pertinent to provide a correct factual background for proper
adjudication of case:

a) Previously, Utkal B1 and B2 were allotted to 2 different prior-
allottees. However, in the recent auction process MOC has
combined the Utkal B1 and Utkal B2 coal mines.

b) Jindal Steel & Power Limited (‘JSP’), now known as Jindal
Steel Limited (‘Jindal Steel) was declared as the successful
bidder on 17.08.2022 and subsequently, the Ministry of Coal
issued a vesting order vide order No. NA-104/1/2022-NA
dated 10.10.2022 for Utkal B1 and Utkal B2 Coal Mine

situated at Talcher coal field, Chhendipada, District Angul,

Odisha.




d)

It is submitted that the Environmental Clearance (EC) granted
to the Respondent No.2 provides for installation of a covered
conveyor pipeline to transport coal from the Utkal B1 mine.
Therefore, in this regard Forest Rights Committee (‘FRC),
Kaliakata Village and Malibrahmani Village on 15.07.2014
approved the forest diversion of 4.46 acres (3.666 hectares)
and 9.06 acres (1.804 hectares) of forest land of Kaliakata
Reserved Forest (RF’) and Durgapur RF respectively for non-
forest use i.e., integrated elevated pipe conveyor totaling to
13.52 acres (5.47 hectares). The Respondent No.2 herein
craves leave to refer to Annexure-1 of the Original Application,
in this regard, at the time of hearing.

Pursuant to the FRC approval dated 15.07.2014, the Ministry
of Environment, Forest & Climate Change (‘MoEF’) issued
Stage — I approval to Jindal Steel on 13.07.2015 for diversion
of 6.682 hectares of forest land for non-forest use. The
Respondent No.2 herein craves leave to refer to Annexure-2 of
the Original Application, in this regard, at the time of hearing.
Subsequently, on 28.02.2017 the MoEF issued Stage - II
approval in favour of Jindal Steel for diversion of 6.682
hectares of forest land for non-forest use. The Respondent
No.2 herein craves leave to refer to Annexure-3 of the Original
Application, in this regard, at the time of hearing.

It is submitted that a total of 6.682 hectares of forest land has
been diverted by MoEF in the following manner, i.e., 5.47
hectares has been specifically diverted for the installation of
an elevated pipe conveyor, for coal transportation from the

Utkal B1 coal block, which constitutes the only subject matter




h)

i)

j)
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under consideration in the present proceedings. The
remaining 1.212 hectares has been diverted for the laying of a
railway line intended for coal transportation from the Utkal C
coal mine.

It may be noted that the coal produced from Utkal Bl coal
mine was proposed to be transported through integrated pipe
conveyor mode for which diversion of 5.47 Ha of forest land for
coal conveyor, 33 KV transmission line, service road and
underground pipelines was approved by the MoEF in Stage —II
approval dated 28.02.2017.

Thereafter, MoEF notified Gazette order bearing No. S.0 1561
(E) on 21.05.2020. Section 3 of the said notification directs the
transportation of coal by covered railway wagons or covered
conveyor in order to reduce environment damage and
pollution.

A copy of the Gazette order bearing No. S.0 1561 (E) dated
21.05.2020 notified by MoEF is annexed herewith and marked
as Annexure — “A”.

The Respondent No.6, Divisional Forest Officer, Angul (‘DFQO’)
issued a letter dated 31.08.2020 to Odisha Forest
Development Corporation Limited (‘OFDCL’) wherein ODFCL
was allowed to fell 1429 nos standing trees over 5.47 hectares
of diverted forest area in Kaliakata RF and Durgapur RF for
laying of integrated pipe conveyor for transportation of coal
into Jindal Steel’s plant.

A copy of the DFO’s letter dated 31.08.2020 allowing OFDCL
to fell 1429 nos. standing trees is annexed herewith and

marked as Annexure - “B”.




k) It is pertinent to note that during this period, Utkal B1 and B2
were auctioned as a single composite block by the Ministry of
Coal. Jindal Steel was declared the successful bidder on
21.07.2022. Subsequently, the Ministry of Coal issued the
vesting order for the Utkal B1 and B2 coal mine—located in
the villages of Raijharan, Golagadia, Kaunsidhipa, and
Chhotabereni under Chhendipada Tahsil in Angul District—
vide Order No. NA-104/1/2022-NA dated 10.10.2022.

) In view thereof, Jindal Steel after all approvals, started the
process of construction of coal conveyor and the associated
infrastructures such as the power transmission lines, road
and leveling of the conveyer route for transportation of
movement of construction machineries such as heavy cranes,
concrete mixer truck, concrete pumps, and trucks carrying
the heavy mechanical equipment.

m) On 30.03.2022, the Respondent No.6, Divisional Forest
Officer, Angul (‘DFO’) issued a show cause notice to Jindal
Steel citing certain alleged violations of the Stage — I and Stage
— II approval granted by MoEF. The Respondent No.2 herein
craves leave to refer to Annexﬁre—4 of the Original Application,
in this regard, at the time of hearing.

n) Consequently, Jindal Steel submitted a detailed response to
the aforesaid notice on 20.04.2022 to DFO. The Respondent
No.2 herein craves leave to refer to Annexure-5 of the Original
Application, in this regard, at the time of hearing.

o) Subsequently, in order to efficiently utilize the diverted forest

area and to safeguard the wildlife movement, Jindal Steel

submitted an application dated 13.03.2023 to DFO for change
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in land use pattern of 6.682 hectares of forest land originally
diverted for the purpose of laying railway line in 1.121 hectare
and 5.47 hectares for infrastructural facilities like pipe
conveyor, 33 KV transmission line, underground water
pipelines and service road.

p) In view thereof, Jindal Steel proposed to supply 33 KV power
through underground cables in place of overhead
transmission towers, which would have otherwise required a
4-meter-wide corridor for the construction of tower
foundations. Therefore, the remaining area was proposed to be
utilized for the extension of the service road for the
transportation of coal from Jindal Steel's coal mines during
breakdown/maintenance of conveyor system and for excess
coal over and above the Pipe conveyor rated capacity, ensuring
more efficient use of the available corridor space.

A comparative chart depicting the present land use and

proposed land use of the diverted forest land is provided as
follows:

Present land use of diverted forest land.

8. Width Area
No. Category Descitpoen (nmtr) | (inha)
A Rail line Laying of Rail line (Approx. width 10mtr,) i | 1.212
Piped conveyor with tresties and soil excavation 07 2552
B | Infrastructure Facilities Transmission Tower foundation 04 | 1459
Service road with water pipelines below it 04 1459
TOTAL 15 ~6.682
Proposed land use of diverted forest land.
Sl T T
No. Catagory Esscnpdeg (in ;tt:) (I:"‘l:.)
A Rait line Laying of Rall line (Approx. width 10mtr.) ‘ 1.212
Piped conveyor with tresties and soil excavation | 07 2.552 |
8 | Infrastructure Facilities 33 KV Underground power cable T2 0438 |
Extended Service Road with UG Waler Pipsiines | 6.8 2480 |
TOTAL 15 6.682

g In the meanwhile, after undertaking the tree felling process,




the payment to be made to VSS committees of Kaliakata,

Kakerie and Malibrahmani as detailed below:

Name of the No of | No of Quantity obtained Sales Value | Deduction 50% VSS
VSS trees | trees Realised of 25% Share to be
Committee marked | felled marketing paid
commission
Timber | Firewood | Poles
in Cum | in Stack in
Nos
Kaliakata 245 245 | 5.3186 6 119 | 98,722.00 24,681.00 37,021.00
VSS
Malibrahmani 505 505 | 10.0713 34 525 | 3,09,014.00 | 77,254.00 | 1,15,880.00
VSS
Kankarei 434 434 | 3.7260 26 483 | 2,49,497.00 | 62,374.00 93,562.00
Bahalsahi
VSS
Forest Dept. 245 245 | 4.3236 4 101
1429 | 1429 | 23.4395 70 1228 | 6,57,233.00 | 1,64,309.00 | 2,46,463.00
r) Therefore, it is apparent that a) tree felling exercise was

t)

undertaken solely by OFDCL, Angul b) only 1429 trees were

cut down by OFDCL as approved by the DFO, and c) the sale

proceeds generated from tree felling were proportionally

distributed to the respective village committees. A copy of the

letter dated 21.11.2023 issued by OFDCL providing details of

the payment made to village committees is annexed herewith

and marked as Annexure — “C”.

Subsequently,

the Respondent No.l1,

ie.,

Government of

Odisha published Form - E (application for change in land

use) on the online portal i.e., PARIVESH around year end of

2023. Accordingly, Jindal Steel submitted a fresh online

application for change

in

land use on 09.06.2024

compliance with the latest rules and regulations.

in

Respondent No. 4, i.e., the Principal Chief Conservator of

Forests (PCCF), vide letter dated 08.06.2023 called for a report

on the complaints made by the Applicant to various forest




authorities. A detailed site inspection was conducted by the
DFO on 05.07.2023. Based on the said inspection, a
comprehensive report was submitted by the DFO on
28.11.2024 to Respondent No. 12, i.e., the Regional Chief
Conservator of Forests (RCCF), Angul Circle.

Relevant portion of the site inspection report is reproduced
below for ready reference:

“A. The user agency has removed some of the slag and
stones from the diverted areas hence height of the road
embankments has been reduced at some of the places to the
forest floor.

B. No heavy vehicles were found to be moving on the road.

C. No additional adverse use in violation of Forest Clearance
conditions have been made by the user agency in last one
year.

D. On 29.10.2024, the Assistant Conservator of Forests,
Angul Division, along with the Range Officers of Angul and
Chhendipada, proceeded to the area. It was found that
several RCC foundation structures for the conveyor
belt had already been constructed, and some were still
under construction along the Forest Road. It was also
observed that trucks carrying construction materials
were moving to and from the construction site.”

A copy of the detailed report submitted by DFO to RCCF on

the site inspection conducted on 05.07.2023 dated

28.11.2024 is annexed herewith and marked as

Annexure - “D”.

Subsequently, in terms of the directions given by the PCCF,

DFO Angul conducted another site inspection and submitted a

detailed report on 29.03.2025 to the RCCF.

Relevant portion of the site inspection report dated

29.03.2025 is reproduced below for ready reference:
“...Currently, the road is being used for the transportation of

construction materials for the pipe conveyor and for the
movement of heavy cranes and excavators needed for the
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construction of the pipe conveyor structures. Out of the total
stretch length of 3.65 km in both Durgapur and Kaliakata
Reserved Forests, construction activities for the pipe conveyor
over a length of 2.65 km have either been completed or are
currently under construction on the specified side of the 15-
meter-wide corridor...

XXX

As per the Reviewed observations during Site inspection on
12.03.2025, it is observed that, there is noticeable progress in
construction of Elevated Pipe conveyor along the diverted
route ...

pelod

A. The user agency has removed some of the slag and stones
from the diverted areas hence height of the road
embankments has been reduced at some of the places to the
forest floor.

B. No heavy vehicles carrying coal were found to be
moving on the road except the equipment and
machineries deployed for construction of elevated Pipe
conveyor structures.

C. No additional adverse use in violation of Forest Clearance
conditions have been made by the user agency since
15.11.2022.

D. As per site inspection on 12.03.2025, Pipe conveyor
structure over a length of 2.65 kms is either completed
or under construction which are visible and remaining 1 km
length will be completed soon.”

A copy of the detailed report submitted by DFO to RCCF on
the site inspection report dated 29.03.2025 is annexed
herewith and marked as Annexure - “E”,

Therefore, a bare perusal of report dated 28.11.2024 and
29.03.2025 submitted by the DFO makes it abundantly clear
that there has been no coal transportation in the diverted
forest land of Kaliakata RF and Durgapur RF, as alleged or at
all. On the contrary, it has been observed by the government
officials that the construction of the pipe conveyor is nearing
completion and the trucks deployed are only transporting

equipment and machinery for construction of elevated pipe

conveyor.
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16.

II.
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w) Further, the Project Scrutiny Committee (PSC’) on 09.04.2025
accepted the proposal submitted by Jindal Steel for change in
land use and directed Jindal Steel to submit the proposal
before DFO, Angul for taking necessary action in the matter.
PSC also directed DFO to upload the site inspection report. A
copy of the relevant portion of the minutes of 67t PSC

meeting is annexed herewith and marked as Annexure - “F”,

The submissions of the Respondent No.2 are set out hereinbelow:

THE APPLICATION FILED BY THE APPLICANT IS BEYOND THE

EXPIRY OF LIMITATION PERIOD:

It is submitted that the present application filed by the Applicant is
barred by limitation as the cause of action, if any, arose on
13.02.2024 when the applicant first allegedly issued a letter
regarding the construction of the road. The said construction was
one time, completed activity undertaken in accordance with all
requisite permissions and approvals. There is no ongoing or
recurring activity constituting a fresh violation after the completion
of the road. Repeated alleged objections by the applicant does not
extend the limitation period or create a fresh cause of action. The
plea of continuing cause of action is misconceived and
unsustainable and the present application deserves to be

dismissed being beyond the prescribed period of limitation.

NO VIOLATION OF APPROVED FOREST DIVERSION OR ROAD

WIDTH:
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19.
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width of 2.5 meters and that Jindal Steel has constructed service
road like a “National Highway” where vehicles movement with high
max lights & high speed with noise is causing damage to the forest

ecosystem.

In this regard, it is important to note that the approved diverted
forest land has a width of 15 meters and a length of 3646 meters.
The approved land use details of the diverted forest area include a)
Foundation structures for reinforced cement concrete trestles to
support an elevated pipe conveyor, with a ground width of 7
meters; b) An overhead 33KV tower-mounted transmission line,
requiring a ground width of 4 meters; and c) A service road with a
remaining width of 4 meters, which also accommodates two
underground pipelines. Therefore, the width of the service road is 4
meters as approved in plan layout instead of 2.5 meters as alleged
by the Applicant on wrong appreciation of facts and documents.
This is also evident from the site inspection report dated

28.11.2024 and 29.03.2025.

Further, as per both inspection reports dated 28.11.2024 and
29.03.2025 submitted by the DFO, the road in question currently
used for transportation of machinery and equipment was found to
be a kachha road built with stones and slag (waste material) and

as noted in the report, no coal is being transported as alleged or at

all.

The allegation that a National Highway type road has been

constructed is factually incorrect and misleading. The road in
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22.

III.

23.

24.

25.

question is a kacha road as mentioned in the site inspection report

constructed only for movement of material for conveyor pipeline.

The deployment of such equipment is considered essential for the
execution of civil and mechanical works associated with the
elevated pipe conveyor system. Therefore, the allegations and
contentions raised by the Applicant are unfounded, baseless and

devoid of merit.

Accordingly, it is clear that there has been no damage to the

ecosystem caused by Jindal Steel as alleged or at all.

NO UNAUTHORISED TREE FELLING BEYOND 1429 TREES AS

APPROVED BY DFO:

It is important to mention here that the DFO by its letter dated
31.08.2020 issued necessary approvals for felling of 1,429
standing trees (as per the approved enumeration list) wherein

OFDCL was authorised to undertake the said activity.

During the tree felling process, the Vana Surakshya Samiti ('VSS))
of Kaliakata, Malibrahmani, and Kankarai villages were duly
consulted by OFDCL. Post-felling, the financial share of proceeds
were also disbursed to the respective VSS committees by OFDCL

as recorded in its letter dated 21.11.2023.

Therefore, as the tree felling across the 15-meter-wide diverted
forest area has already been completed by OFDCL, no additional

tree felling was required by Jindal Steel for project implementation.

Further, the site inspection report dated 29.03.2025 does not
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26.

27.

28.

29.
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in the approved diverted forest area. Accordingly, the allegations
raised by the Applicant are without any merit and made solely on

false presumptions.

NO ADVERSE IMPACT ON SCHEDULED TRIBE LIVELIHOOD:

Further, it has also been alleged by the Applicant that the
construction of service road has hampered the livelihood of the
scheduled tribe community in the area. In this regard, it is
submitted construction of service road and forest diversion have
not in any manner hampered the livelihood or activities of local
scheduled tribe community, as alleged by the Applicant. No
material has been placed on record by the Applicant to establish

its contention.

Therefore, the allegation of the Applicant that the diversion has
adversely affected their access to forest resources is factually

incorrect and legally unsustainable.

WILDLIFE CORRIDORS AND ECOLOGICAL SAFEGUARDS

IMPLEMENTED BY Jindal Steel:

It has also been alleged by the Applicant that the transportation
disrupts free movement of wildlife and is a risk to their life and
existence. In this regard, it is submitted that the design for
elevated pipe conveyor has been specifically adopted to facilitate
the uninterrupted movement of wildlife, including both small and

large animals including elephants.

Further, measures are being proactively undertaken by Jindal

Steel in furtherance of its obligation to ensure ecological
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30.

31.

unhindered flow of surface water across the project alignment.
Jindal Steel has chosen this design as a part of its commitment to
sustainable operations which clearly demonstrates that the project
has been planned with environment protection as an integral

consideration.

PROJECT INFRASTRUCTURE HAS BEEN CONSTRUCTED BY
Jindal Steel IN ACCORDANCE WITH THE STAGE - I AND II
CONDITIONS AND IT IS AT AN ADVANCE STAGE:

It is pertinent to mention here that out of the total stretch length of
3.65 km in both Durgapur and Kaliakata RFs, construction
activities for the pipe conveyor over a length of 2.65 km have
already been completed by Jindal Steel and the remaining 1 km is
under construction which will be completed soon. This fact can
also be seen from the site inspection report dated 29.03.2025

submitted by DFO.

It is submitted that the construction of elevated pipe conveyor is
being undertaken in accordance with statutory requirements and
specific conditions mentioned in the Stage - II approval. The
conveyor system which has been specifically provided in the Stage
— II approval as an environmentally preferred mode aimed at
lowering emissions and minimizing road dust and noise and
ensuring uninterrupted movement of wildlife through its elevated
and enclosed design. This initiative is therefore, not only in full
compliance with the law but also demonstrably in larger interest of

environmental protection and sustainable development.
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33.
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Jindal Steel HAS NOT TRANSPORTED COAL FROM THE UTKAL

Bl COAL MINES THROUGH THE DIVERTED FOREST AREA:

It has been alleged by the Applicant that Jindal Steel has illegally
transported coal via road through the diverted forest land which is
in violation of the transit permit dated 08.04.2024. The
Respondent No.2 herein craves leave to refer to the Transit Permit
annexed at Page- 73 of the Original Application, in this regard, at

the time of hearing.

Firstly, it may be noted that the Transit Permit annexed by the
Applicant in the present application does not pertain to the Utkal
Bl coal mine, which is the subject matter of the current
proceedings. Rather, the said permit relates to the Utkal C coal
mine which is a distinct and separate mining operation

undertaken by Jindal Steel.

Secondly, the coal production from the Utkal B1 coal mine has not
yet commenced. Therefore, it is factually and legally untenable to
allege that coal is being transported from Utkal B1, either through
the diverted forest area or by any other means. Moreover, the site
inspection report dated 29.03.2025 also records that “No heavy
vehicles carrying coal were found to be moving on the road except
the equipment and machineries deployed for construction of the
elevated pipe conveyor”. Accordingly, the allegation made by the
Applicant in this regard is based on a fundamental

misappreciation of facts.

In view of the above, it is clear that the reliance placed on the said




manner in which these allegations have been framed suggests a
preconceived and malicious intent to tarnish the image and
reputation of Jindal Steel, without any substantive or factual
basis. Therefore submitted that the Applicant’s contentions are

devoid of merit and deserve to be disregarded in their entirety.

PARAGRAPH WISE REPLY:

36. That the contents of Paragraphs I to II of the present application

are denied due to want of knowledge.

37. That the contents of Paragraph III of the present application are
denied in totality being false and devoid of any merit. It is
submitted that Jindal Steel has adhered to all statutory approvals,
complied with Forest Conservation Act, 1980, and implemented
safeguards to protect ecology and community interests. Further
the contents of paragraphs 16 to 34 of the present counter affidavit
shall be read as part and parcel of the reply to this paragraphs and

are not being repeated herein for the sake of brevity.

38. That the contents of Paragraphs 1 to 3 of the present application

are a matter of record and hence needs no reply from Jindal Steel.

39. That the contents of Paragraph 4 of the present application are
denied in totality being false and devoid of any merit. In this
regard, the contents of paragraphs 16 to 34 of the present counter
affidavit shall be read as part and parcel of the reply to this

paragraphs and are not being repeated herein for the sake of

. brevity.

SHAHJAHAN
DELH!
Reg. No. 10608

Dt Exp.23-7.2029
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40. That the contents of Paragraph 5 of the present application are a
matter of record and gospel truth, therefore needs no reply from

Jindal Steel.

41. That the contents of Paragraphs 6 and 7 of the present application
are denied being false and devoid of any merit save and except
receipt of the letters dated 02.12.2022 and 09.12.2022. In this
regard, the contents of paragraphs 16 to 34 of the present counter
affidavit shall be read as part and parcel of the reply to this
paragraphs and are not being repeated herein for the sake of

brevity.

42. That the contents of Paragraph 8 of the present application are
denied in totality being false and devoid of any merit. In this
regard, the contents of paragraphs 16 to 34 of the present counter
affidavit shall be read as part and parcel of the reply to this

paragraphs and are not being repeated herein for the sake of

brevity.

43. That the contents of Paragraph 9 of the present application are
denied being false and devoid of any merit save and except receipt
of the letter dated 20.06.2024. In this regard, the contents of
paragraphs 16 to 34 of the present counter affidavit shall be read
as part and parcel of the reply to this para and are not being

repeated herein for the sake of brevity.

44. That the contents of Paragraph 10 to 15 of the present application
are denied being baseless and devoid of any merit. In this regard,

the contents of paragraphs 16 to 34 of the present counter affidavit

SHAHJAHAN
DELH!
Reg. No. 10653
Dt £2
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46.

shall be read as part and parcel of the reply to this paragraphs and

are not being repeated herein for the sake of brevity.

That the contents of Grounds (Paragraphs i to iii) of the present
application are denied in totality being false and devoid of any
merit. It is submitted that Jindal Steel has adhered to all statutory
approvals, complied with Forest Conservation Act, 1980, and
implemented safeguards to protect ecology and community
interests. Further the contents of paragraphs 16 to 34 of the
present counter affidavit shall be read as part and parcel of the
reply to these paragraphs and are not being repeated herein for the

sake of brevity.

That the contents of the Limitation paragraph are denied in totality
being false and devoid of any merit. In this regard, it is submitted
that the present application filed by the Applicant is barred by
limitation as the cause of action, if any, arose on 13.02.2024 when
the applicant first allegedly issued a letter regarding the
construction of the road. The said construction was one time,
completed activity undertaken in accordance with all requisite
permissions and approvals. There is no ongoing or recurring
activity constituting a fresh violation after the completion of the
road. Repeated alleged objections by the applicant does not extend
the limitation period or create a fresh cause of action. The plea of
continuing cause of action is misconceived and unsustainable and
the present deserves to be dismissed being beyond the prescribed

period of limitation.




47. That the contents of the Prayer are denied in its entirety being
unwarranted and prejudicial. It is submitted that Jindal Steel has
adhered to all statutory approvals, complied with Forest
Conservation Act, 1980, and implemented safeguards to protect
ecology and community interests. The allegations of unauthorized
road widening, illegal tree felling, wildlife obstruction and coal
transportation stand conclusively disproven by official inspection
reports and documentary evidence on record. In view of the
foregoing, it is submitted that the present application is devoid of

merit, based on conjectures and constitutes an abuse of process of

law. Therefore, Jindal Steel prays that this 775:"1‘11?',51}‘9?31;1‘_@1{;}3 &
dismissed in liminie. X7 & w
48. That the statements contained in paragraphs i EO' 4_7

of the foregoing affidavit are true to my kn'owlc‘,dgé_‘_> nd those

contained in the remaining paragraphs are - Y-\'humble

Prepared in my office

Deponent

Advocate ntified by me
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. 1400] 7% foeeht, ggenfaam, w2 21, 2020/39m@ 31, 1942
No. 1400] NEW DELHI, THURSDAY, MAY 21, 2020/VAISAKHA 31, 1942

Tataer, 39 SR oAy wReads @

gfeg=aT
T2 fedlt, 21 52, 2020

3. 1561(37).—S={F F=07T TEHT T T =707 (Feqon) Framaety, 1986 F = 5 F @
afa wEtaT (e afafeT, 1986 (1986 FT 29) i €77 3, 4TT 6 W 4TT 25 ¥ AT AT
oTfRFaIT T TINT 2 g0, UeT ATRAT (V9T F2) FT 34% T Fr HIHT Agd FHiaer 1 STAN F7A &
form ar g Tt i wtao Aot Fr afeefom 70 gu ad F A9, JEnare § avEr

02 (1), AT 2 S==<T, 2014 g qar=<or (F7eqon) Formmett, 1986 * = 3 F suf<=w 8 =1
TITTEI ToRTTora 3l

AT s =rEr . 02 (%), 9T 2 s, 2014 3T I ateeEer g Aot
THI-HTAT TF F== A7 0T aoar arawet Frer (FfFtERntee Fo), e v amwft Std"
Tiaer (34%) T AT AT 2T, FT STANT F7A o (o0 JATEF AT 7 FHIAAT AT 17 =T
Tt T At BT

2143 GI/2020 1)


Akansha Singhania
ANNEXURE - “A”
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FH T, e == fr goft T (fhe-g2)/ATaaT are 7 a1 TaT-THaT
B == % saeans it o
(F) | e A e wE (T oft | e e e AT S W (2 o, 2014 &
&aT %) A7 Feer am e |7 g woemm fRu B am | gy
4T (100 HMAE AT AEF | geyoar qRffEw w=voF
ST Ae) Fraefer St o e wEhe
eI Rl
(=) 1000 3t & wrfer 77 2 W, 2014
TATAT
() 750-1000 3t = == 1 S, 2015
TATATI
(=) 500-749 &t = = 5 3, 2016 &
TATAT

I srafa, FE weET F et (Fvern) Rearet ® Faw 5 % su-few (3) F Ay afsa
T (F7err) afarfam, 1986 (1986 T 29) #FY 4T 6 Y 4T 25 F wefiw aroet orfvpert w7
TANT Fd U AT & TS, A°rdreer § +AT.er. 3305 (), @i 7 fREew, 2015 @
ar.#1.5.593 (&), AT 28 A, 2018 FT &= Seatew #it Awar A fFEa @ iy geeraar i
AT 7 Tug-ag AfF T ured R o F araw 9w a0 fFem w9 i @faer gt F oo
I AT A AT ster sasrer i wewrfore B om

IR Sl TATATr, T 7 ey af"aT g 7 e wees ger fG\ 13 9wy,
2017 =T & T T TAT HOTTErT AT o ATETe =S ar7 f&ea w2 w1 99 2022 TF Tg007
AT ST wertue Fw ¥ o aataer (m@we) afafiaw, 1986 #f arer 5 F qga FEer o
F7 3 o 3oy s e A Ay R 7 R, 2017 ¥ w1, F1-15017/40/2007-F sy
greT fAer fam)

AR srafes, B Fes T g arat F AT ag asaraes A g & agmor e
SR % SvId &I % 9719 & aT7 [92d T4 T8 AT F Seqw FATe-U9T FT TqT o |
TZAT STFIUN T TATST g0 2 A7 =T gt Fraerr dfdss Forear @ asa=ar 7 y=m G o
THAT g; ATT (=2 H=At 0 g et fr A et F "9y wer & oo 9 Gy @ g
A7 THE qET 7T (IS U9T) FRTer, SHET Tt F diT T % START F (o Arqie Sorert
IICE FATAT TAT &, g A o STANT T F=SAAT ITATE= TET 27 A4 8, 77 F&ega w94 § oo
FATE-TT Wtz Fmtor, €2 9w, weF g, @ F suvia faa gu et 9 e gt wr v F
forT Se-foher amRft S8 72 AT ST F T wernr i o7 w2 8 drerae ver Fir 94w 34% %
FATT TEF ¥ ATFTTFAT SN H T FIAA FT AATT F77 % (0 I Fam g o fHeft qar zemtz
T ARATE (ASZTAT) FTT 2

AR Safeh, FTeT WATAT T AT TTEE F ATI-ATT AATALT AT g 5 Frorer @ aot F F=
FIAer FT IOMEEAT, AFT AT qTEdr ATt ¥ g F oo fiaT w2 v w7 2 § e ot
TETAT ST 1 Z2-FF | Sool@qid FHT ATE &, FIIAAT gATE THAT H F2 THY FHT T@7@rT 2rar g
AT FTAT AT | ATS-EAAT (TTIENH) TF F 7l T TET ATAT T ASF 0T of A A7 {6 amr
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B st 7% o st o o vor ARy o o S " F==w; et £ aRAr e wraer # 4d gu
FIIAS AT AT AT T Tt g Tt A Frerer it 7 7 7 721 w24t 2; Fe ooft Frer
T AATATT FF i STARTHAT STNT A, A2 wgoor anfz giora F €

# srafeh, S e @7 BEE deres 7 gatin aqie B & 6 e 2 s,
2014 Fir ferEeT a7 = = g, g w49t g gu Ferer F 97 F o afiefom wwa e
e T ST erutere g e wataer 9w gt war e fBa Frer fi o= o i geme ¥ o
faroreft % Teames & AT g
I srafEk, AR s 7 g B & Arerdier, Fraer aww, e G7 G w9 o
FrAr H AT AT E T =W Fuw w7 Feawwr #¥ F A1 o9 FTAr F qvF-Ama fwierq § ag
geaTaEs AT g 0 aiadT SEnT ATy qEtorss w7 TEAHT qie g 99T FAT §; A
AT FATACT FF Fie TAN § [=AART g &, T (&EZT HAA T2 Feqe T 1 AT § qh
TAAT T¥ AR TGO FT AT FEAT ATAF FHS5T ZIAT 8 gATS TOHAT B IeA T (Ter) Fer
FOTE o TTA-ATT AT FT AT TGOT FLAT § AT TR ATHRET STANT At AT ST THaAT, HIIAT
gATE THAT | T FT AT TN ZraT &, Aq(eT T grav g ATeRT dFtores F FuarT w7
T 9¥ TAEa THET Zrar g i+ e J= 77 § [ 9ot wreen g=fores, a7 quroes
TATE, FHAAT AU, FHAAT THEl FT T@7@E, dIaTg A7 S+ ATl & FT 77T di7 =oe=
FLAT ST 2, FIAAT gATE FT TIATHS, T FHFT =& T 7 qoraedr, F e, 98 oy o«
Tfaaeft =17 qorEeT 97 ff taga T =47 T g Tt # FEa sene it ana § off gty
2T & T #1E qaraotir @y genfy ot 75 gam
I sraf, ARy s 7 zafern frerfrer £ & B aataofi @i sguor aEt #7 gt
FIAT AT Ivg @[ FAT Ao g, g wraer § var i qmr afvEfag B s F e,
afraee T F arae T e Serret F AT ST ST A
A S, Traeor, 79 @7 e TR S S e, FAAT GATT F JTIET,
T g e F}2 Baamwst fi A w FEew w71 70 amEgeeEs GEw w71 F 9w v
setea ® Feferfara et o ag=r 8—
i) G Frerer # Tor ATRft T 7T THE TEAT ) ATIRT T U9 ATHRT &7 T (e
A e we) & e g st € s=tE B ger Fwerer B w@w5 § v
3 SraT &, Tor ATt FT e Faer v v 9t A g 7 e wmar g
ii) AT Frere === gguor e, Ter werem F o aaET w7 7 geterT g @ #Ait
IAH FATS-UIT FT AR FA F U = qHAT ATT ITRCW A g, e U
Frewmr e g=fort feew, o swarT F o awars feew e w9 wr e
e e % oy ¢ 2rer (2F) 21 €
iiiy  TEATETO, A AT FAAT TAGT GATAT T IS AAF AreEd o g e
FH: AT =T TAAT FT THAGG ATT T ZT AAH FT TTAT FIA o6 (o107 Frerarora
[ERUNELEF
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IR T, FTE T W G A T 9w 5T e FrEer F w9 F 9 o0 9
Tafea Tt wgadt afed B gor wraer £ gefon F o gumya sope Frt # aoeEr
T 2

IR T+, FrIAT AT T qeATAE FAr § 5 wieEr auwentom #itae-19 g @7
THF FATTRT 39 F ST IeATET F o0 Fiaerr &7 7 7T F T 7 99 FId F ST i
TERTA ATFTLTFAT HT TGS U T ATGAIT ¢ o TRT ATEHAT T T AT

I, gaforg, FT avFT TAEer (Feeon) FearEet, 1986 F Faw 5 % suftaa (4) F =
T TataeT T afatheTE, 1986 (1986 FT 29) FY €T 3, €T 6 T 4T 25 F TET AT
oTfRFart T YT F7d g0, o ammEdr & Faw 5 % suffaw (3) F 9w (9) F qgd qEAT o i
FfF=TIaT T g2 I F UL AT F TATTL0T (F7er) FmTaet, 1986 FT AT WA FA gu
g Referfea e = &, aui:

1. (1) == et 1 qer=wor (F2eT) gerrae FeramEett, 2020 F2T SArum
(2) T HTETET T ® TR g A AT F AT g

2. T (Feer) FermmEet, 1986 #, fFaw 3 #, suftew (8) F form Amforfam sufsem
saeaTioT g T, 997 -

“(8) AT AT TAAT AT, U AT ATAT TN HALT AT F raeT, FeAfertaT ot &
FLATENT FIAA & TART 6 ATATT g

(1) STt graEvet * forw st aurar it F:

. WW@TWWWWWWWWWWﬁ%
g A arwh F forr BAfRfEs amEst #1 aqures #7m

i. AT F ATHer ® fAefonT Wi w=forsat &1 uweHt(avelga 99 gg9) Wit
gremtyd e et § g B s e g § e di aafoet
o arerdy & werre (fersrer) g =R

2. 9T Tive T T

i AT e HE g gU A 7 AT gor gu A w7 A #7 F w0 wAe-uer
Ttre(WTeET e Seares amar) £ afafer awar f araar v o T, awm-
AT 97 ST AT T ATAGAATA H TAT-ATA =T ot &7 T 7

i, TeT WEe F o St A @IT H ATHA FIA o7 THAT T THTET AT E,

ii.  AfF arEeEE g Ar wAre-uer F wfewaw swAnT qEtaa 71 F forw vrer e
ot & e U% VT FT TAFFI TAFI-TEEF ATATF (119227 T¥ 97
ST

iv. T A wE uEE 2(i) F weAnfi|, St ge 9T A Ardi (AT wree) §

(T TTerRl TIT qreTsT= SHAT F0) G0 TEET ST F T FATS-09T T
Froe w41
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N

. Zo g0 v e (fReomer sreram Gl e ATew ¥ 7 g0 Yo A9) /ST are-
85 T UY T U ATEH (FAAT) FIET B FiAT 1 qivags A o) ey, s T
¥ TR AEH/ATEF TORTEIHAY ST Aol gl SIAT, HEF T ags i 17 T &1
ST feaTer sraaT Rt =T Areas | 2% g Ehl

i. AT FEr=ra e gre gt G s tr

(F) ¥ FIAT FeAAT T ARACH F o0 T qAA H AqAT TOF qHT I AT
LT F2TaT Frad e AT ST 2T, A7

(@) (T ¥ ATAT FeAdT AAT FT ATTAAT F FEOT TEAGT 7 g1 90, T TE
gi=tara fBFar ST & w5t am & o=t == T Fer #1 afagy @F gu
Zal (o srorar Bt e Jrerm g, e &l o o0Fa &2 2% 9 95F
T 2N

(4) == fAashT 3% 2020-21 @< 35 312 F forw gEte aR=smrar 3 w9 TEEei T et
#r gl od ff T9=AT STUIm wisET wErEeei et Fw gentea G s qitE
T &t o forT SuerE ordt FT yAaeiier ST 9w aEgE qeted e gguor e

TS GIT AT T A FATET T A0

[T.%. 13014/01/2020—4T5T-1(1)]
T 7o, HgE ot

froqur—er e area F ot & ' AT an. 844(), AT 19 FEaT 1986 FT Wt R ww o
AT ToATATAT HOTIT TAT.AT. 82(), AT 16 FLAL, 1987; Fr.al. 64(H), aE
18 w==fY, 1988; =r#T.fF. 931(w), a¥r@ 27 «=qav,1989; Frar. 23(¥), A<=
16 S, 1991: TTATf. 95(x), AT 12 wv=<1, 1992; @m.#T.f. 329(x), AT 13
AT, 1992; TTATY. 562(a), AT 27 WS, 1992; AT.A.MY. 884(w), A 20 A,
1992; wir.#1.f7. 386 (&), AT 22 wrder, 1993; =T F1.f7. 422 (&), ardra 19 #E, 1993;
araT.fr. 801 (), Arfrm 31 fwaw, 1993; #rAT.fr. 320 (), A9 16 =T, 1994:
arFT . 560 (), arE 19 freaw, 1997; aratfy. 378 (a), 7= 30 S, 1998;
araTfr. 07 (&), avra 22 fwew, 1998; @maT.f. 407 (), arra 31 7S, 2001;
AT AT, 826 (), ATE 16 FHEv, 2009; ATATRY. 513 (), AT 28 I, 2012;
arATf. 02 (), T 02 S==ET, 2014; FT.4T. 3305 (), AT 07 f¥w=w, 2015;

ar.#1.5. 593 (&), AT 28 T, 2018; #i¥ F.41. 236 (¥), qTE 16 F=a<T, 2020 FTT
¥ )

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 21st May, 2020

S.0. 1561(E).—Whereas the Central Government had, in exercise of its powers under Section 3,
Section 6 and Section 25 of Environment (Protection) Act, 1986 (29 of 1986) read with rule 5 of Environment
(Protection) Rules, 1986, published draft rules further to amend sub-rule (8) of rule 3 of Environment
(Protection) Rules, 1986, in the Gazette of India, Extraordinary, vide number G.S.R. 02(E), dated the

28
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2™ January, 2014 mandating certain categories of thermal power plants to use coal with ash content restricted to
34%.

And whereas, the said Notification vide number G.S.R. 02(E) dated the 2™ January, 2014, mandated
coal based thermal power plants to use raw or blended or beneficiated coal with ash content not exceeding
thirty-four percent (34%), on quarterly basis, by the time lines given below:

Sl. No. |Category of Power Plant Distance of location of Thermal [Time lines
Power Plant from pit-head/coal mine

(a) Stand-alone Thermal Power Plants Located in urban areas, or|Witheffect from
(any capacity), and ec:o_loglcally SEIlSlt.lVC _a'reas O f Jad June, 2014.

critically polluted areas, irrespective
of distance from pit-head, except pit-
head power plants.

(b) beyond 1000 km With effect from

2% June, 2014.

Captive Thermal Power Plants (with
capacity of 100 MW and above)

(c) between 750-1000 km With effect from
1* January, 2015.

(d) between 500-749 km With effect from
5™ June, 2016.

And whereas, the Central Government had, in exercise of its powers under sections 6 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment
(Protection) Rules, in the Gazette of India, Extraordinary, vide number S.O. 3305 (E), dated the 7™ December,
2015 and G.SR. 593 (E), dated the 28™ June, 2018 published the emission standards and specific water
consumption for various category of thermal power plants, based on capacity of power generation and date of
installation of power plant and to be achieved in time bound manner.

And whereas, the Ministry of Environment, Forest and Climate Change directed the Central Pollution
Control Board vide F.No0.Q-15017/40/2007-CPW dated the 7" December, 2017 to issue Directions under
Section 5 of Environment (Protection) Act, 1986, to various Thermal Power Plants to install pollution control
equipment as per the revised plan submitted by the Ministry of Power dated the 13" October, 2017 by 2022.

And whereas, the Ministry of Power has, inter alia, represented that with advancement in pollution
control technologies, thermal power plants are better equipped to capture fly-ash generated in combustion
process and unwashed coal can be used more efficiently and economically; thermal power plants are designed
for coal with wide variety of ash content and are equipped with dry ash evacuation, handling and supply systems
for ash utilisation; using washed coal makes power generation costlier; fly ash generated in thermal power
plants is being used in several beneficial uses like cement manufacturing, brick making, road laying, back-fill
material for reclamation of mine voids and low lying areas; requirement of maintaining average ash content to
34% prompts industries to undertake import of coal, resulting in outflow of foreign exchange etc.

And Whereas, the Ministry of Coal has, inter alia, represented that the coal mines are constantly
striving to improve raw coal in terms of quality, size and extraneous material over the years which has
considerably reduced wear and tear of all related equipment, coal washing process involves multiple handling
and avoidable road transportation of huge quantities of coal from coal mines to washeries and then to rail
sidings for onward transport to power plants; the washing process only divides the coal into washed coal and
washery rejects while the ash content of mined coal remains the same; use of low grade coal washery rejects, in
the multiple small user industries, generates more pollution etc.

And Whereas, the Ministry of Coal and Ministry of Power have, therefore, represented that the
mandating power plants to use washed coal requires to be revisited by reconsidering the notification dated the
2™ January, 2014 which will help ease power generation for long distance haulage of coal without adverse
impact on the environment.

And Whereas, the NITI Aayog, in its report after analysing the issue from the perspective of
washeries, Coal mining, transportation and consumption of coal at power plants has, inter alia, summed up that
use of washery rejects in nearby industries generates more pollution; since washery rejects are distributed in
number of smaller industries, the pollution control at numerous points is more difficult than controlling the
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pollution at power plant end; Ash generated in the washing process pollutes water along with coal particles and
cannot be gainfully utilised; Coal washing process involves increased water use, effluent generation; Disposal of
washery rejects has negative environmental impact as it has to handle and dispose huge quantity of low grade
coal washery rejects, liquid effluent streams, coal storage, handling coal dust, runoff and fugitive dust; Coal
washing also adversely impacts topography, water drainage pattern and quality, water bodies, surrounding air
quality at large scale; Washing process increases the cost of power generation with no commensurate
environmental advantages etc.

And Whereas, NITI Aayog has, therefore, recommended that it may be prudent to determine and
enforce the environmental and pollution norms, to be complied with by the power generators, rather than
restricting the ash content in coal, based on distance of transportation.

And Whereas, the Ministry of Environment, Forest and Climate Change, after deliberating the
representations from Ministry of Power, Ministry of Coal, report of NITI Aayog and various stakeholders and
after careful considerations & in larger public interest, arrived at the following:

(i)  The extent of ash content in mined coal remains the same. With washeries, the ash content gets divided
at two places (washeries and the power plant), whereas if unwashed coal is used in power plant, the ash
content is handled at only one place viz. the power plant;

(i1)  Thermal power plants are technologically equipped to address pollution control, ash management as
they have high efficiency equipment to capture fly ash, dry ash evacuation and handling systems, ash
supply systems for ash utilisation and tall stacks for wider dispersal of flue gases;

(i)  The Ministry of Environment, Forest and Climate Change has notified emission norms, mandating
respective thermal power plants to adhere to such norms in a time bound manner;

And Whereas, it is expedient to adopt best possible framework towards handling of unwashed coal
including management of fly ash and other associated environmental aspects arising out of processing of
unwashed coal at different stages.

And Whereas, the Ministry of Coal has represented that in view of the existing unprecedented
COVID-19 pandemic and the resultant immediate requirement of utilization of domestic coal by stimulating
coal sector demand for power generation in the country, it is desirable to issue the notification at the earliest.

Now, therefore, in exercise of the powers conferred by Section 3, Section 6 and Section 25 of the
Environment Protection Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government, after having dispensed with the requirement of notice under clause (a) of
sub-rule (3) of rule 5 of the said rules, in public interest, hereby makes the following rules to further amend the
Environment (Protection) Rules, 1986, namely :-

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2020

(2) They shall come into force on the date of their publication in the Official Gazette.

[§8)

In the Environment (Protection) Rules, 1986, in rule 3, for sub-rule (8), the following sub-rule
shall be substituted, namely :-

“(8) Use of coal by Thermal Power Plants, without stipulations as regards ash content or distance,
shall be permitted subject to following conditions:

(1) Setting Up Technology Solution for emission norms:

(1) Compliance of specified emission norms for Particulate Matter, as per extant
notifications and instructions of Central Pollution Control Board, issued from time to
time.

(i1) In case of washeries, Middling and rejects to be utilized in FBC (Fluidised Bed
Combustion) technology based thermal power plants. Washery to have linkage for
middling and rejects in Fluidised Bed Combustion plants.

2) Management of Ash Ponds:

(i)  The thermal powers plants shall comply with conditions, as notified in the Fly Ash
notification issued from time to time, without being entitled to additional capacity of
fly ash pond (for existing power generation capacity) on ground of switching from
washed coal to unwashed coal.

(i) Appropriate Technology solutions shall be applied to optimise water consumption for
Ash management;



THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i1)]

(iii) The segregation of ash may be done at the Electro-Static Precipitator stage, if required,
based on site specific conditions, to ensure maximum utilization of fly ash;

(iv) Subject to 2(i) above, the thermal power plants to dispose flyash in abandoned or
working mines (to be facilitated by mine owner) with environmental safeguards.

3) Transportation:

1) Coal transportation may be undertaken by covered Railway wagon (railway wagons
covered by tarpaulin or other means) and/or covered conveyer beyond the mine area.
However, till such time enabling Rail transport/conveyer infrastructure is not
available, road transportation may be undertaken in trucks, covered by tarpaulin or
other means.

(i) It shall be ensured by the thermal power plant that

a. Rail siding facility or conveyor facility is set up at or near the power plant, for
transportation by rail or conveyor; and

b. If transportation by rail or conveyor facility is not available, ensure that the coal is
transported out from the Delivery Point of the respective mine in covered trucks
(by tarpaulin or other means), or any mechanized closed trucks by road.

(4) This shall also be deemed to be additional conditions of the relevant Environmental Clearances for
respective projects for financial year 2020-21 and onwards. The existing Environmental
Clearances shall stand modified so as to make the above conditions operative for relevant sectors.
The Consent to Operate shall be issued by respective State Pollution Control Boards accordingly.”

[F.N0.13014/01/2020-IA.I(T)]
GEETA MENON, Jt. Secy.

Note:-The principal rules were published in the Gazette of India vide number S.O. 844(E), dated the
19th November,1986 and subsequently amended vide numbers S.O. 82(E), dated 16th February,
1987; S.0. 64(E), dated18th January, 1988; G.S.R. 931(E), dated 27th October, 1989; S.0O. 23(E),
dated 16th January, 1991; G.S.R. 95(E), dated 12th February, 1992; G.S.R.329(E), dated
13th March, 1992; G.S.R. 562(E), dated 27th May, 1992; G.S.R. 884(E), dated 20th November,
1992; G.S.R. 386(E), dated 22nd April, 1993; G.S.R. 422(E), dated 19th May, 1993; G.S.R.
801(E), dated 31st December, 1993; G.S.R. 320(E), dated 16th March, 1994; G.S.R. 560(E),
dated 19th September, 1997; G.S.R. 378(E), dated 30th June, 1998;:G.S.R. 7(E), dated 22nd
December, 1998; G.S.R. 407(E), dated 31st May, 2001; G.S.R. 826(E), dated 16th November,
2009; G.S.R. 513(E), dated 28th June, 2012; G.S.R. 02(E) dated 2nd January, 2014; S.O. 3305
(E), dated 7th December, 2015; G.S.R. 593(E), dated 28th June, 2018 and S.O. 236 (E), dated
16th January, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR S2tarimmosns
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ST OFFICER:
Letter No. -9&3 4712019DRp DAN GUL DIVISION: ANGUL

ated. 2,) ..5 e /F\D?ﬁ %0
The Divisional Manager
(Angul (C-KL)Division, QM}QQ})\ ’
L Diversion of 6.682 ha
qub: like integrated pipe Ozofr(:\l;gst) lranq for lgying of infrastructural facilities
underground water pipelir?le s(el:\fnlcu e (EJ)OWEr Ly LI,
o ine, € road) and railway i
tstgplo); at\z:;ttlon ’of cpal to their Coal Washery located inside thei¥in::§ra::;
el Plan ?1§mlses located in Angul district, Odisha and outward
: ent of finished steel and other by-products there from by M/s
Jindal Steel & Power Ltd. d
Permission for felling of 1429 nos tree
. s over an area of 5.47 ha of
Kaliakata RF and Durgapur RF of the above project.
Ref: 1.letter No.5-ORC248/2015-BHU dt. 28.02.2017 of GOIL,MOEF
2.This office memo no. 5437 dt. 20.8.2020
3.Your letter No0.1788 dt. 28.8.2020
Sir,

With reference to the above cited correspondence on the subject, it is to
inform that as requested vide your letter No. 1788 dt. 28.8.2020 that the the Vice
President (Mining), Jindal Steel & Power Ltd, Angul has deposited the estimated working
cost for felling of 1429 nos standing trees over over 5.47 ha diverted forest area in
Kaliakata R.F and Durgapur RF of Angul Range for laying of infrastructural facilities like
integrated pipe conveyor (including power transmission Line, underground water pipeline,
service road) and railway line for transportation of coal to their Coal Washery located inside
their integrated Steel Plant premises located in Angul district.

In view of the above , you are allowed to fell 1429 nos standing trees
over 5.47 ha diverted forest area in Kaliakata R.F and Durgapur RF of Angul Range for laying of
infrastructural facilities like integrated pipe conveyor (including power transmission Line,
underground water pipeline, service road) and railway line .for transportation of Foa! to their
Coal Washery located inside their integrated Steel Plant premises loc.ated in Angul dfstrnct as per
requirement of the user agency in connection to the condition No(xi) a,b,c,d,e,f,g imposed by
the Govtof India,F&E department vide their letter under reference as per the
enumeration list sent earlier vide this office letter No.5437 dt. 20.8.2020. .

Further, it is requested to fellow the VSS resolution as per Joint Forest

Management Resolution 2011 No,1F-Affn.17/2011-{%6524/F&E dt.9.9.2011 ,if it is a registered
VSS by office of the undersigned.

Encl: As above.

Yours faithfully

DivisioMm’(}fﬁcer
P Angul Division.
Memo NO.E\_é._lZ’—/Dt' %) " 8‘(2020 L

Copy forwarded to the Vice President (Mining), Jindal Steel & Power Ltd, Angul
for information and necessary action with reference to his letter No. 09 dt. 31.07.2020.

Divisonamoa&%er

Angul Division PTO

e —————
e —————————
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Ofllsha Forest Development Corporation Limited

(Formerly Orissa Forest Development Corporation Limited)
(A Government of Odisha Undertaking)
CIN-U020050R19625GC000446
OFFICE : '
FICE OF THE DIVISIONAL MANAGER, ANGUIL (C-KL ) DIVISION, At/Po-Angul, Odisha, PIN-759122, %=,
Tele/Fax-06764-236362

. [Website: www.odishafdc,com E-mail ID:dmangul@ymail.com]
To, No. Dated the, November’'2023. L2 8D
2N2D
The Managing Director,
Odisha Forest Dev.Corpn. Ltd, : 4
Corporate office, Bhubaneswar ‘ g’ J
Sub: - Payment of V.S.S Share to the villagers of Kaliakata, Kankerei and Malibrahmani VSS
Committee. .
Ref: - This office letter No.1451 dt.27.06.2022 and Head office letter No.13431
dt.03.08.2022.
Dear Sir,

With reference to the letter & subject cited above, we enclose herewith the proceedings
of co-ordination meeting held in the office chamber of the Divisional Forest Officer, Angul (T) Forest
Division on dt.04.11.2023 regarding payment of 50% VSS share to the village committee of Kaliakata,
Kankerei and Malibrahmani as detailed below. The Xerox copy of 1st page of Bank pass Book of
concerned VSS committee is enclosed herewith for favour of kind information and necessary payment

of VSS share to the committee.
Calculation Sheet for payment of 50% VSS Share.

Name of the | No d Noof | Quantity obtained Sale Value Deduction of | 50% VSS Share
Realised 25% to be paid.
Vss trees | trees | Timberif Firewood| Poles il rketing
si_-Commlttee marked felled | cum. inStack | Nos. commissi%n
Kaliakata VSS | 245 245 5.3186 6 119 98,722.00 | 24,681.00 37,021.00
Malibrahmani | 505 505 10.0713 34 525 3,09,014.00 77,254.00 1,15,880.00
VSS )
i : 0 93,562.00
Kankarelh 434 434 3.7260 26 483 2,49,497.00 | 62,374.00
Bahalsahi VSS
Forest Deptt| 245 245 4.3236 4 101
6,57,233.00 | 1,64,309.00 2,46,463.00

1429 | 1429 [234395| 70 | 1228

Yours faithfully

Y
Divisional Manager
Angul(C-KL) Division

Memo No. 260D Date. 3/~//'a023

Copy submitted to the Divisional Forest Officer, Angul (T) Forest Division for favour

of information. W
Division ager

Angul(C-KL) Division

Regd. Off:-A/84, Kharavel Nagar, Unit-I11, Bhulnu_u var-751001
Phone: 0674-2534086, I ux-0674-2333934.
[website: www.odishafdc.com E-mail ID:general@odushafdc.com|



Akansha Singhania
ANNEXURE - “C”


139

——
T

_‘}‘
OFKICE T
B HE DIVISIONAL FOREST OFFICER ANGUL DIVISION: ANGUL 27773

Letter No. "\3{53 Dated. =22

To
The Divisional Manager,
OFDC, Ltd., Angul.
Sub: - Submission of Xerox copy of VSS resolution & joint passbook
of Kankarei Bahalasahi VSS & Paranga Sabuja Bharat VSS.
. - Share of the harvested cost of trees to the VSS account.
Ref: - Memo No. 934 dt. 21.11.2023 of Range Officer, Angul.

With reference to the above cited memo No. on the captioned subject, it is to
inform that the Xerox copy of VSS resolution & joint passbook of Kankarei Bahalasahi VSS &
Paranga Sabuja Bharat VSS is enclosed herewith for information and necessary action.

*
Divisional Korest Officer
ZAn ivision

Memo No. 'WM\ Dated 22\

Encl: - As above.

Copy forwarded to the President of Kankarei Bahalasahi VSS & President of
Paranga Sabuja Bharat VSS for information and necessary action.

\

W
Division rest Officer
ZAn ivision

MemoNo. D& Dated. 2=\

Copy forwarded to the Range Officer, Angul Range for information and necessary
action with reference to his memo No. under reference.

N

NIVA
Divisional F t Officer
LA’ngul Diwision
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/ 0i¥.CE THE DIVISIONAL FOREST OFFICER ANGUL DIVISION ANGUL 7 /" 23
M - .
/ ¥ emo No. }\k\x Dated. \-\\"222
/{ 1) The Divisional Manager, OFDC, Ltd., Angul.

2) The Range Officer, Angul Range, Angul.
3) The President of Kankarcibahalasahi, VSS.
4) The President of Malibrahamani, VSS.

5) The President of Kaliakata, VSS.

Sub: - Share of the harvested cost of trees to the VSS account.

Ref: - This office letter No.6963 dt. 01.11.2023.

With reference to the above cited letter No. on the captioned subject, it is to
inform that the minutes of the meeting for share of the sale price of the forest produce after
deduction of proportionate harvesting cost to the VSS Kankareibahalasahi, VSS Malibrahamani
and VSS Kaliakata held on 04.11.2023 (Saturday) at. 03.30 PM in the office chamber of the

Divisional Forest Officer, Angul Division is enclosed herewith in a separate sheet.

This is for information and necessary action.

Encl: - As above.

\
EYANVAR

Divisional F/ rest Officer
ZAngul Divlision
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“2inutes of the meeting for share of the sz

deduction of proportionate harvesting c
VSS Malibrahamani and VSS Kaliakata held on 04.11.2023 (Saturday) at

he forest produce after

03.30 PM in the office chamber of the Divisional Forest Officer,

The list of me
the Divisional Forest Officer, Angul, Division welcom
03 Nos. VSS president i.e VSS Kankareibahalasahi,
have demanded their harvested cost of the tree

No. 1F-Affn. 17/2011-16524/ F & E dt. gth

Resolution, 2011 and Amendment Notification No. FE-
02.11.2023 of Government of Odisha, Forest & Environmen

point wise discussions are given below.

M/s Jindal Steel & Power Limited.

Angul Division.

under the V
September, 2011 of Joint Forest Management
Plant-0009-2015/ 22896/FE & CC dated.
t, Department (copy enclosed). The

ost to the v>S Kankareibahalasahi,

mbers attended the meeting is enclosed as Annexure-1. At the outset
ed all the members present in the meeting.
VSS Malibrahamani and VSS Kaliakata

SS area as per guideline/ resolution

During discussion on the meeting for VSS share of harvesting cost under the VSS
area, the D.M, OFDC, Ltd. has submitted the calculation sheet of harvesting cost to be paid to
VSS wise vide his letter No. 1451 dt. 27.06.2022 (copy enclosed), the details is given below.

Name of the VSS | No.of | No Quantity obtained Sale Deduction 50%

tree of | Timber | Firewood | Poles | Value of 25% VSS

marked | trees | in Cum | in Stack in | Realized | marketing | share

felled Nos. commission | to be

paid
Kaliakatabahalasahi 245 | 245| 5.3186 6| 119 98722 24681 | 37021
Malibrahmani 505| 505]10.0713 34| 525| 309014 77254 | 115880
Kankarei 434 | 434 | 3.7260 26| 483 | 249497 62374 | 93562
Total 1184 | 19.1159 66 | 1127 | 657233 164309 | 246463

In view of the above, the Divisional Manager, OFDC, Ltd., Angul has been
requested for payment of the harvesting cost of trees to the VSS account number as per

guideline.

M/s M. C. L., Hingula.

During discussion on the meeting for VSS share the Divisional Manager, OFDC,

Limited, Angul has been requested to intimate the amount to be paid to the VSS share within 7
days. The concerned VSS is requested to submit the account details with resolution through the
Range Officer to Divisional Forest, Officer, Angul for further action at this end.
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vaayail, India, Pvt, Ltd.
OFDC, Limited, Angul to depute the SDM, Angul to contact with the Range Officer,

5

The Divisional Forest Officer, Angul has requested the Divisional Manager,
Chhendipada, Range and Sri Padamacharan Sahu, Forester, Chhendipad-I Section for

Further, the Divisional Manager, OFDC, Limited, Angul has been requested to
undersigned immediately for taking further

finalization of VSS wise harvesting cost of the trees.

submit the calculation sheet of the VSS share to the
The meeting ended with vote of thanks to all the participants.

action.
ViV
Divisional Fotast Officer
Z Angul Rjvision
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ANNEXURE - “D”
OFNé E /-
OF THE DIVISIONAL FOREST OFFICER ANGUL DIVISION ANGUL 74 7
o Memo No. 9506 /47/2023/DRP/Dated. 28 ~//-202Y)
The Regional Chief Conservator of Forests,
Angul Circle, Angul.

Sub: - Diversion of 6.682 ha of forest land for laying of infrastructural facilities like
integrated pipe conveyor (including power transmission Line, underground water
pipeline, service road) and railway line for transportation of coal to their Coal
Washery located inside their integrated Steel Plant premises located in Angul
district, Odisha and outward movement of finished steel and other by-products
there from by M/s Jindal Steel & Power Ltd.

Ref: 1. No. 5003 /F& E.02.03.2017 of S.S to Govt. F& E Deptt. BBSR.

2. Letter No.5-ORC248/2015-BHU dt. 13.07.2015 of GOI, MoEF (Stage-I)
3. Letter No. 5-ORC248/2015-BHU dt. 28.02.2017 of GOI, MoEF. (Stage-II)
4. Letter No.5007 dtc. 09.03.2017 of Special Secy. to Govt. FE&CC.

5. Letter No. 5-ORC248/2015-BHU dt. 24.05.2019 of GOI, MoEF.

6. Letter No. 5-ORC248/2015-BHU dt. 02.06.2023 of GOI, MoEF.

7. Memo No.10979 ¢t. 08.06.2023 of PCCF, Nodal.

8. This office memo No.2131 dtd. 30.03.2022.

9. This office Memo No. 2857 dt. 05.05.2022 & 8785 dt. 02.12.2022.

10. Letter No.7 dtd.20.04.2022 of AVP (Env.) JSPL.

11. Your memo No. 3999 dt. 18.10.2024.

With reference to the above cited correspondence on the subject, it is to inform
that as per memo No. 10978 dt. 08.06.2023 of Principal Chief Conservator of Forests, (Nodal)
OJ/o the PCCF, Odisha, in which the undersigned has been directed to furnish a detailed report on
the violation by the User Agency along with the action taken report through RCCF, Angul

Circle.

In this regard, a site inspection was conducted by the undersigned on 5" J uly 2023
in presence of Mr. S.K. Sharma, Vice President, JSPL, Mr. Alok Sahu, AVP (Env.), JSPL and
Range Officer, Angul Range and field staff,

Back ground of the case
The User Agency (JSPL) has received Stage-II clearance of the diversion 6.682
Ha. of forest land vide letter under reference (3). During the earlier inspection by the Divisional

3K
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For.est Officer, Angul on dt. 30.03.2023, violations of a number of stage-II conditions were
noticed. Accordingly, the user agency (JSPL) was issued show cause notice vide this office letter
NO'%.lsl dtd. 30.03.2023. The User Agency has submitted its reply vide letter under reference-
10 Wg:h was found to be untenable. Accordingly, violation was reported to the Regional Chief
Conservator of Forests, Angul Circle vide letter under reference-9 for necessary action.

Approved Layout of the Project
Land use of Integrated pipe conveyor.

1 “Excavation width  for Pipe conveyor 7 meters

foundation
2 Transmission line foundation width 4 meters

3 Service road width including water pipeline | 4 meters
TOTAL WIDTH 15 MTRS

Details of the violation found during site inspection on 15.11.2022.

4. As per condition No. XVII of Stage-II approval order, the forest land shall not be used for
any purpose other than that specified in the proposal and in no circumstances be
transferred to any other use: agency, department or person without prior approval of the
Ministry of Environment, Forest & Climate change.

Stage-II Clearance was given for construction for elevated pipe conveyor, electricity line
structure and4 meter wide service road. However, a road with width more than 10 meter
has been constructed for the transportation of non-coal materials while no work has been
started for conveyor belt which amounts to use of forest land for any purpose other than
specified in the proposal and is in violation of condition No. XVII of Stage-II Approval
for the Project (Photograph-£)

5. As per condition No. XVI!I of the Stage-II approval order, the layout plan of the

proposed forest land shall not be changed without the prior approval of Ministry of
Environment, Forest & Climate Change.

T.he Us?r Agency has filled rhe area with slag and stones thus increasing the height of and
dimensions of the road without approval of the lay out for competent authority

(Photograph-2) which is vilati iti
Project, ivlation of condition No. XVIII of Stage-II approval for the

As per condition No. XVI of the Sta
: ge-I approval order, designin j ]
A g of culverts/ b
any, over the natural streams/ rivers/canals should be done in such cf manne: thc::‘jtgfis, d
oes

not hamper the natural cour.
se of water, does not give ri
) 18 - ]

does not hamper movement of wild animals. ¢ O maSraRE dndaio
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A number of ‘
st
Condiion No X\r/elams have been blocked due to road construction, in violation of
: of the Stage-I approval (see Photograph 3).

“‘WThe it |
of’;efgfe. it is reported that the User Agency (JSPL) has violated the condition No. XVI
f the Stage-I approval and condition No. XVII and XIII of Stage-11 approval order.

Detailed conditions are mentioned below:

6. As per condition No. XVI of the Stage-I approval order, designing of culverts/
bridges, if any, over the natural streams/ rivers/canals should be done in such a
manner that it does not hamper the natural course of water, does not give rise to

o does not hamper movement of wild animals.

X111 of the Stage-1 approval order, Forest

er than that specified in the proposal.

water-logging, and als
7. As per condition No. X

used for any purpose oth

land shall not be

ion No. XXV of the Stage-I approval order, layout plan of the proposed

8. As per condit
ithout the prior approval of Ministry of

Forest land shall not be changed W
Environment, Forest & Climate change.

9. As per condition No. XVII of Stage-II approval order, the forest land shall not be
used for any purpose other than that specified in the proposal and in no circumstances
be transferred to any other user agency, department or person without prior approval

of the Ministry of Environment, Forest & Climate change.

plan of the

of the Stage-II approval order, the layout
Ministry of

10. As per condition No. XVIII
be changed without the prior approval of

proposed forest land shall not
Environment, Forest & Climate Change.

Details of the Site Visit:-

A. The user agency has removed some of the slag and stones from the diverted areas
hence height of the road embankments has been reduced at some of the places to

the forest floor.

B. No heavy vehicles were found to be moving on the road.

C. No additional adverse use in violation of Forest Clearance conditions have been
made by the user agency in last one year.

D. On 29.10.2024, the Assistant Conservator of Forests, Angul Division, along with
the Range Officers of Angul and Chhendipada, proceeded to the area. It was
found that several RCC foundation structures for the conveyor belt had already
been constructed, and some were still under construction along the Forest Road. It
was also observed that trucks carrying construction materials were moving to and
from the construction site. A copy of the enquiry report is enclosed for your

reference.
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Action taken: -

User Agency has been directed to stop all works that are being violation without
peingasion from competent authority with immediate effect vide Memo No. 2141 dtd.
30.03.2022 violation of Stage-I1 condition were noticed.

This is for favour of your kind information and necessary action.

Encl: - 1. State - I and Stage-II approval Order.
2. Approved Layout of the Project.
3. Show cause Notice to JSPL.
4. Reply to the Show Cause by the JSPL.
5. Show cause notice intimation to RCCF, Angul vide Memo No. 2857 dt. 05.05.2022
and resubmit vide Memo No. 8785 dtd. 02.12.2022.
6. Photo graph of site inspection on dtd. 29.03.2022 (5 (five) numbers.
7. Photo graph of site inspection on dtd. 05" July ,2023(4(four) numbers.

gul Division.

Memo No. QSU? / Dated. 28-1]- 202‘1
Copy submitted to the Principal Chief Conservator of Forests, Forest Diversion &

Nodal Officer, F.C. Act, O/o the Principal Chief Conservator of Forests, Odisha for favour of

information and necessary action with reference to your memo No. 15416 dt. 01.08.2024.

al Forest Officer
gul Division

MemoNo. 7508  /Dated. 28-11-202Yy

Copy forwarded to the Range Officer Angul for information and to take necessary

action. He is instructed to check further violation and deviations, if any, be intimated to the
undersigned.

Divistgrial Forest Officer
gul Division
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OFFICE OF THE DIVISIONAL FOREST OFFICER ANGUL DIVISION ANGUL /7

Memo No. /?737 /47/2025/DRP/Dated. 'ff o5 175{_{ _
< :
‘ v

The Regional Chief Conservator of Forests,

Angul Circle, Angul.

g of infrastructural facilities like

Diversion of 6.682 ha of forest land for layin
transmission Line, underground

integrated pipe conveyor (including power
water pipeline, service road) and railway line for transportation of coal to their
Coal Washery located inside their integrated Steel Plant premises located in
Angul district, Odisha and outward movement of finished steel and other by-
products there from by M/s Jindal Steel & Power Ltd.

. - Submission of a detailed and comprehensive report with specific
views/comments on the violation committed by the user agency for the
aforementioned project, as instructed by the PCCF, Nodal O/o the PCCF

& HoFF, Odisha. Bhubaneswar.

Sub: -

Ref: 1. Your memo No.1165 dt.06.03.2025.
2. Letter No.241 dt.01.03.2025 of JSPL on
EDS reply of 64" PSC meeting observations.

With reference to the above-cited correspondence on the subject, this is to
inform you that, as per Memo No. 2944 dated 06.02.2025 of the Addl. Principal Chief
Conservator of Forests (Nodal), O/o the PCCF & HOoFF, Odisha, Bhubaneswar the
undersigned has been directed to furnish a comprehensive report with specific
views/comments on the violation by the User Agency, along with the KML file of the forest

land.
In this regard, a -ite inspection was conducted by the undersigned on 12th

March 2025, as requested vide your memo No. 1165 dated 06.03.2025, in the presence of
Mr. S.K. Sharma, Vice President, JSPL, Angul; Mr. Neeraj Kalla, Vice President - Mines,
JSPL, Angul; Mr. Pradeep Nanda, GM, JSPL, Angul; the Range Officer, Angul Range; and
the concerned Forester and Forest Guard of the Range.

Back ground of the case:-
The User Agency i.e., Jindal Steel and Power Limited, Angul, has received

Stage-11 forest clearance vide letter No. 5-ORC248/215-BHU dated 28.02.2017 of the MoEF
& CC, Govt. of India, for the aforementioned diversion proposal of 6.682 ha of forest land.
During earlier inspections by the Divisional Forest Officer, Angul, on 30.03.2022, violations
of several Stage-II conditions wcre noticed. Accordingly, the User Agency, i.e., Jindal Steel
and Power Limited, Angul, was issued a show-cause notice vide this office letter No. 2131
dated 30.03.2022. The User Agency submitted its reply vide Letter No. 7 dated 20.04.2022,
which was reported to the Regional Chief Conservator of Forests, Angul Circle, with
observations and views vide th:s office Memo No. 2857 dated 05.05.2022 and No. 8785

dated 02.12.2022.

ey
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Approved Layout of the Project

Land use of lnt;grated pipe conveyor.
“Excavation width for Pipe conveyor foundation

7 meters
Transmission line foundation width 4 meters

4 meters

15 MTRS

Service road width inclhdir\rg:\x)alei}igii[i)cz[ibgﬁ _
OTAL WIDTH

[
2
-
T

Details of the violation reviewed during site inspection on 12.03.2025.

1. As per condition No. X VIt of Stage-I1 approval order, the forest land shall not be used
for any purpose other than that specified in the proposal and in no circumstances be
transferred to any other user agency, department or person without prior approval of
the Ministry of Environment, Forest & Climate change.

Observation during Site inspection on 15.11.2022: Stage-lI Clearance was given
for construction for elevated pipe conveyor, electricity line structure and 4-meter-
wide service road. However, a road with width more than 10 meter has been
constructed for the transportation of non-coal materials while no work has been
started for conveyor belt which amounts to use of forest land for any purpose other

than specified in the proposal and is in violation of condition No. XVII of Stage-II
Approval for the Project.

Reviewed observations during Site inspection on 12.03.2025: The road formation
consists of a Kachha road of 12-15 meter width. Currently, the road is being used for
the transportation of co'.nstruction materials for the pipe conveyor and for the
movement of heavy cranes and excavators needed for the construction of the pipe
conveyor structures. Out of the total stretch length of 3.65 km in both Durgapur and
Kaliakata Reserved Forests, construction activities for the pipe conveyor over a length
of 2.65 km have either heen completed or are currently under construction on the

specified side of the 15-meter-wide corridor. Drone survey map is enclosed as
(Annexure-I)

According to the representatives of the User Agency (U/A), the construction activity
over the remaining portion of 1 km will be completed as soon as possible. RCC
structures, with an average height of 6.5 to 7.5 meters from the ground/Kachha road,
have been erected. Steel galleries are placed in series on these RCC structures, inside
which the closed pipe conveyor will run. A clear height of 6.5 to 7.5 meters has been
maintained for the passage of wild animals, including elephants, below the elevated
pipe conveyor structure. The average distance between adjacent pillars was 24 meters.

Hence, it is observed that the construction of the elevated pipe conveyor is ongoing
and is expected to be complete soon as per the U/A. No work for the construction of

F
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the transmission line has started, as observed on-site. The U/A has applied for a
. change of land use from the overhead 33kV transmission line to an underground
33kV transmission cable 'ine, which will reduce the Right of Way (RoW) width from
4 meters for the overhead transmission line to 1.2 meters. The underground cabling of

the 33kV transmission line will eliminate the chances of electrocution compared to
the overhead transmission lines.

Lo

As per condition No. XVIII of the Stage-11 approval order, the layout plan of the

proposed forest land shail not be changed without the prior approval of Ministry of
Environment, Forest & Climate Change.

Observation during Site inspection on 15.11.2022: The User Agency has filled the
area with slag and stones thus increasing the height of and dimensions of the road

without approval of the lay out by the competent authority which is violation of
condition No. XVIII of Stage-11 approval for the Project.

Reviewed observations during Site inspection on 12.03.2025: The same violation
has been noticed but it is also observed that the original ground level is undulating for
which the U/A has clarified that, they have laid the slag and stones to prepare a
leveled road for safe movement of heavy machineries and equipment, bringing it from
their own source without sourcing them from adjacent forest land as per the condition
No. xi of Stage I approval, viz., “Earth or any material shall not be brought from or

the debris resulting during construction shall not be disposed of in the adjoining
forest area by the U/A”.

As per condition No. XVI of the Stage-I approval order, designing of culverts/
bridges, if any, over the natural streams/ rivers/canals should be done in such a
manner that it does not hamper the natural course of water, does not give rise fo
water-logging, and also does not hamper movement of wild animals.

Observation during Site inspection on 15.11.2022: A number of streams have been
blocked due to road construction, in violation of Condition No. XVI of the Stage-I
approval.

Reviewed Observations during Site Inspection on 12.03.2025: It was observed that
only three culverts on the nalas crossing the road stretch have been recently
constructed by the user agency. The locations and photographs of these culverts are
submitted herewith. Further, according to the Bhuvan drainage channel data and the
drone survey conducted on 12.03.2025, we found that six channel crossings for the
natural flow of water. Out of these, three culverts have already been constructed by
the user agency recently. During the site inspection, the user agency was requested to
immediately construct the remaining three culverts and inform the undersigned to take
further action on this matter. The elevation map created by the drone survey is
enclosed herewith as (Annexure-1II).
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There is a deep meander of the stream flowing adjacent to the'rc_>ad stretch constructed
by the user agency. The U/A has constructed a long r'etammg wall ‘to arrest .the
inundation of debris and soil flow into the nala on the dwer?ed route 5|.de. [Location
and photographs of the retaining wall along the road are submitted herewith.

It was earlier reported that the User Agency (JSPL) has violated the condition No. XVI

of the Stage-1 apprm'al and condition No. xVII and XIII of Stage-11 approval order

during the Site inspection on 15.11.2022.

As per the Reviewed observations during Site inspection on 12.03.2025, it is observed
that, there is noticeable progress in construction of Elevated Pipe conveyor along the
diverted route but other activities like Transmission line etc. have not been started yet.

Detailed stage-I1 conditions are mentioned below: -

1. As per condition No. XVI of the Stage-l approval order, it was previously
observed that the designing of culverts/ bridges, if any, over the natural streams/
rivers/canals should be done in such a manner that it does not hamper the natural
course of water, does not give rise to water-logging, and also does not hamper

movement of wild animals.

2. As per condition No. XXIII of the Stage-I approval order, Forest Jand shall not be
used for any purpose other than that specified in the proposal.

3. As per condition No. XXV of the Stage-I approval order, layout plan of the
proposed Forest land shall not be changed without the prior approval of Ministry
of Environment, Fore$t & Climate change.

4. As per condition No. XVII of Stage-II approval order, the forest land shall not be
used for any purpose other than that specified in the proposal and in no
circumstances be transferred to any other user agency, department or person
without prior approval of the Ministry of Environment, Forest & Climate change.

5. As per condition No. XVIII of the Stage-II approval order, the layout plan of the
proposed forest land shall not be changed without the prior approval of Ministry
of Environment, Forest & Climate Change.

Details of the Site Visit: -
A. The user agency has removed some of the slag and stones from the diverted
areas hence height of the road embankments has been reduced at some of the
places to the forest floor.
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B. No heavy vehicles carrying coal were found to be moving on the road except
the equipment and machineries deployed for construction of elevated Pipe
- conveyor structures.

C. No additional adverse use in violation of Forest Clearance conditions have
been made by the user agency since 15.11.2022.

D. As per site inspection on 12.03.2025, Pipe conveyor structure over a length of
.65 kms is either completed or under construction which are visible and
remaining 1 km length will be completed soon.

Action taken: - The User Agency has been directed to carry out the construction of the pipe
conveyor structure for coal transportation from their allotted Utkal mines, as per the approved
land use. Further, during the site inspection, they were requested to carry out the 33 kV
underground power cable line and service road with water pipelines below, after obtaining
permission from the MoEF & CC. Additionally, they were requested to submit the diversion
proposal along with all connected documents for a change in land use for the aforementioned

proposal immediately, to facilitate further action.
This is for favor of your kind information and necessary action.

Encl: - 1. Stage — I and Stage-II approval Order.
2. Approved Layout of the Project.
3. Show cause Notice to JSPL.

4. Reply to the Show Cause by the JSPL.
5. Show cause notice intirnation to RCCF, Angul vide Memo No. 2857 dt. 05.05.2022

and resubmit vide Memo No. 8785 dtd. 02.12.2022.

6. Photo graph of site inspection on dtd. 29.03.2022 (5 (four) numbers.

7. Photo graph of site inspection on dtd. 05" July ,2023(4(four) numbers.

8. Photo graph of site inspection on dtd. 12" March, 2025 (4(four) numbers.

Forest Officer
gul Division.

4K



ANNEXURE - “E”

Qu,\ ,
STATE FOREST HEADQUARTERS, ODISHA

‘, N 3] h N -
/‘@Q; 7+ OFFICE OF THE PRINCIPAL CHIEF CONSERVATOR OF FORESTS & THOFF
‘ \5 PLOTNO.GD-2/12, ARANYA BHAWAN, CHANDRASEKHARPUR

g BHUBANESWAR — 751023

6’ [E-mail: nodal.pccfodisha@gmail.com|
Mcmo No. " U\ /9T(PSC)-105/2022

% Dated, Bhubancswar, the Q)\)\\—\\ April, 2025
To

The Divisional Forest ()fﬁi‘fcrs
Bonai/ Sambalpur/ Nabarangpur/ Dhenkanal/ Malkangiri/ Jharsuguda/
Sundargarh/ Cuttack/ Angul/ Kconjhar/ Kalahandi South Forest Division

Sub: 67" meeting of Project Screcning Committee (PSC) of the proposals filed in
PARIVESII 2.0 to be held on 09.04.2025 (Wednesday) at 04.00 PM through Video
Conferencing,

I'am directed to inform you that the 67" mecting of the Project Steering Committee
(P'SC) is scheduled to be held on 09.04.2025 (Wednesday) at 04.00 PM through Video
Conferencing under the chairmanship of Addl. PCCF, Forest Diversion & Nodal Officer, FC
Act for processing the following proposal as pcr Van (Sanrakshan Evam Samvardhan)
Adhinivam. 1980 and Van (Sanrakshan Evam Samvardhan) Rules, 2023.
’r SL Name of the Project & Project Proponent Forest
! No. Division
[ 1 J Proposal for diversion of 19.256 ha forest land for mining in Narayanposhi | Bonai
¢ Iron & Manganesce Mine under Bonai Forest Division by M/s JSW Steel Ltd.
' 2 ! Proposal for diversion of 12.33 ha of forest land for construction of Sambalpur/
‘f | Lapanga-Brajarajnagar 132 KV D/C Line from Lapanga GSS to Loc Jharsueuda
§ | No.51 and 220 KV D/C Budhipadar under Sambalpur and Jharsuguda = ER e
| J/Forest Division by OPTCL. ; Y fp
'3 /| Proposal for diversion of 7.007 ha forest land for heightening of 400 KV D/C Ve Ly H
/; Lincp from Loc. No.22 to Loc. No.30 under passing of 132 KV D/C L.apanga- Sambalpur [(Fomis
| | Brajaranjangar Linc under Sambalpur Forest Division by OPTCL 7?¢é(7.
{4 | Proposal for diversion of 8.943 ha of forest land for construction of
| | Bypass Rpad pm NII-26 for Nabarangpur Town under Nabarangpur | Nabarangpur
L_*-4_M§Q)i\fi§i0ﬂ by Exccutive Engineer, R&B Division. N
Proposal for diversion of 60.203 ha of forest land sctting up Intcgrated
Advanced Specialty Steel and Auto Components  Complex  under Dhenkanal
Dhenkanal Forest Division by M/s Kalyani Steels Limited.
6 | Proposal for diversion of 6.72 ha of forest land for construction of
Approach Road to Analjodi 1L, Bridge under Malkangiri Forest Malkangiri
Division by Exccutive Engincer, R&B Division.
7 | Proposal for diversion of 227.62 ha of forest land for coal mining in
Basundhara (West) Ixtension OCP under Sundargarh Forest Division Sundargarh
| by M/s MCL. e
8 Proposal for diversion of 32.71 ha forest land for construction of New BG
Railway Line between Duburi Station & Tata Steel Plant at Kalinga Nagar Cuttack
|| under Cuttack Forest Division by East Coast Railway, L
\//) Pfoposal for change in land use pattern for 6.682 ha of forest land Angul
diverted for laying of railway line with 1.212 ha forest land and 5.47 ha
forest land for infrastructural facilitics like pipe conveyor, 33 KV
Iransmission Line Water Pipeline (underground) and Service Road under

] Ajm:iForcst] ivision by M/s JSPL.

oh Kiedf NS Contd......PJ2
gt At oot M

|
1
|
1
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EIL Name of the Project & Project Proponent
No.
10 mdivcrsi

on of 9.1542 ha forest land for expansion of Integrated Stee]
Plant under Keonjhar Forest Division by M/s Sree Metaliks Ltd.

Proposal for diversion of 11.947 ha of forest land for construction of
Sardega-Barpali Railway Linc (Phasc-1I) by East Coast Railway.

12 | Proposal for diversion of 107.596 ha of forest land for Upper Indravati Pumped
Storage Project under Kalahandi South Forest Division by OHPC Ltd.

Therefore

will be provided before the meeting.

-—

25

Dy. C.F. (Nodal)-cum-Member Secretary

- Project Screcning Committee
Memo No. AAV G /Dt. 0\}\ QL{?;O‘.RS—
Copy forwarded to thc Collector & District Magistr

Jharsuguda/ Nabarangpur/ Dhenkanal/ Malkangiri/ Cuttack/ A
information and necessary action. They are requested to deput

s you are requested to examine the proposal properly and let this office kno
the deficiencics, if any, so that the same shall be discussed in the PSC meeting. The VC link

ate, Sundargarh/ Sambalpur/
ngul/ Keonjhar/ Kalahandi for

e their representatives to attend
the PSC meeting through VC on the scheduled date and time. The VC link will be circulated
before the meeting. _

' \WO%
Dy CF (NQdal)-cum_

> lember Secretary
- Project Screening Committee
Memo No. 'j{'j\'\’\w _ /Dt. C)U\' Q\,\"Q\oﬂs

Copy forwarded to the Regional Chicf Conscrvator of |
Koraput/ Angul/ Bhawanipatna for information ang nceessary
attend the PSC mecting through VC on the s

orests, Rourkela/ Sambalpm» y
i Cthu]ed datc an
circulated before the meeting.

act.ion. They are requested to
d time. The VC |

) 15° 1<
y. C.I'.) Q\{odal)-cum-Member Secret
Project Scrccning Committee
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// T N View of the obsery

ati s PSC ratccd 1R ck the nromnme
tion, the PSC raised EDS and returned back the proposal to us

€r agency

/ et .
he deficiencies noted above and submit the correet revise proposal for
B t

-
! wWith direction o comply 1
f serutiny. ‘I'he DFO. Cuttack I WSl
) ¢ IFO. Cuttack TForest Division hae requested to identify suitable ACA land for plantation

ol balance no. of'scedlings.

| CHANGE IN LAND USE. PATTERN FOR 6,682 1A OF FOREST LAND DIVERTED
09 | FOR LAYING OF RAILWAY LINE WITH 1212 HA FOREST LAND AND 5.47 liA
FOREST LAND FOR INFRASTRUCTURAL FACILITIES LIKF, PIPE, CONVEYOR
33KV TRONSMISSION _ LINE.  WATER _PIPELINES(UNDERGROUND) AND
SERVICE ROAD BY JINDAI STEEL AND POWER LTD. (JSPL).
PROJECT CATEGORY: RE-DIVERSION ‘ 'I
FOREST AREA- 6.682 I'A |
FOREST DIVISION- ANGUL FOREST DIVISION
PROPOSATL NO- FI/OE/REDIV/479437/2024
The diverted 6.682 ha of forest land for Jindal sEu"& Power 1td includes 1T|ETLTGEG fand

| for Railway link line RoW and 5.« 7 ha forest land for infrastructure facilitics for Coal Pipe Conveyor |
RoW which is spread over a leng:h of 3647 Mtr and width of 15 Mtr, Pipe conveyor width of 7 Mtr, ll
33 KV overhead transmission line width of 4 Mir and scrvice road with underground water pipeline \
below it having width of 4 Mir. These arce the facilities in the approved land usc. \
The proposal was previousl: discussed in the 64% PSC meeting held on dated 18.02.2025 and
raised EDS 10 User Agency to ¢ mply the deficiencics noted on KML wise project arca, required \
NOC from competent authority or pipeline / Rail link passing through NH-63 and report of the \
DFO, Angul Forest Division on violation committed.

On further scrutiny of the online proposal on Parivesh Portal, it is found that the report of the

DFO, Angul Forest Division relcted to violation committed by the User Agency which has been
raised by the Deputy Inspector Jeneral, MoEF&CC, Regional Office, Bhubaneswar vide their

I etier No.S-ORC248/2015-1311U dated 13.01.2025 has not been uploaded.

| In view of the observation, the PSC accepted the proposal and directed the uscragency to submi&.‘,‘1
ihe proposal at the level of DIFO, .\ngul/l-'orcst Division for taking necessary action in the matier. The

DFO, Angul Forest Division has requested to upload the report of violation committed by the user

agency alongwith Part-1] and Sitc Inspection report.

T [ PROPOSAL, FOR DIVIRSION OF 9.1542 1IA_FOREST LAND OUT OF TOTAL
ALLOTTED ARKA 133.4833 1IA AS PER PROVISION UNDER SECTION 2 (1) (I OF
TIE VAN (SANRAKSIHAN EVAM SAMVARDHAN) ADIIINIYAM. 1980 TO BE |
UTIIZED FOR FUTURE EXPANSION (INVEGRATED STEEL ILANT) BY MS |
\NRA, TEUSIL BANSPAL, DIST |

10

SREE METALIKS LIMITED AT VILLAGE
KEONJIAR, ODISHA \
PROJECT CATEGORY: INDUSTRY |

FOREST AREA-9.1542 JTA (VILLAGL FOREST)
PROPOSAL NO- I'P/OR IND/497356/202:4 ‘
FOREST DIVISION- KEONJHAR I*‘Qlll‘.‘ﬁ'l' DIVISION I
“The M/s Sree Metaliks Lid. is a private limied company. established lron Ore Beneliciation
anspal ‘Iahasil o' Keonjhar District.

Plant and Pallctization Plant at viliage Anra and Amuni under 3

e ——————————— . ——

0

g1l

-
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N' G ma || Sandip Agarwal <mailsandipagarwal@gmail.com>

Re: O.A. No. 61 of 2025 || Service of Counter Affidavit on behalf of Respondent No. 2

1 message

Sandip Agarwal <mailsandipagarwal@gmail.com> Thu, Aug 14, 2025 at 2:34 PM
To: csori@nic.in, fesec.or@nic.in, dm-angul@nic.in, dfoangul@gmail.com, msobb@rediffmail.com, roez.bsr-mef@pnic.in,
dirmines_odisha@rediffmail.com, dir.geology@orissaminerals.gov.in, ddm.talcher@orissaminerals.gov.in,
rccfangul@gmail.com, Satam Patnaik <satam.patnaik@gmail.com>, pccf.hoff@odisha.gov.in

SERVICE THROUGH EMAIL
To,
1. Satam Patnaik,
C/O: Shri Bala Krushna Pattanaik Trust
6th Lane, Amalapada, Angul-759122
Email- satam.patnaik@gmail.com

2. State of Odisha, through Chief Secretary of Odisha,
LokaSeva Bhavan, Bhubaneshwar — 751001.
Email — csori@nic.in

3. Additional Chief Secretary,
Forest, Environment & Climate Change Department
Kharbela Bhawan, Bhubaneshwar, Government of Odisha — 751001
Email — fesec.or@nic.in

4. The Principal Chief Conservator of Forests and HOFF, Odisha
Aranya Bhavan, Chandrasekharpur, Bhubaneswar
Email- pccf.hoff@odisha.gov.in

5. District Collector, Angul
At/Po/Dist- Angul, Odisha- 752001
Email- dm-angul@nic.in

6. Divisional Forest Officer, Angul
At/Po/Ps- Angul
Email- dfoangul@gmail.com

7. Chairman, Odisha Biodiversity Board,
Regional Plant Resource Centre
Ekamrakanan, Nayapalli, Bhubaneswar- 751015
Email- msobb@rediffmail.com

8. Deputy Director General of Forests (C),
Ministry of Environment, Forest and Climate Change,
Integrated Regional Office, A/3,
Chandersekharpur, Bhubaneswar- 751023
Email- roez.bsr-mef@nic.in

9. Director of Mines of Odisha
Director of Mines, Head of Department Building Unit-V,
Bhubaneswar -751001
Email- dirmines_odisha@rediffmail.com

10. Director of Geology of Odisha
Bhu-Bigyan Bhawan, Bhubaneswar, Odisha 751001.
Email- dir.geology@orissaminerals.gov.in

11. Deputy Director of Mines, Talcher Circle, Talcher
Dy. Director Mines, Hatatota, Talcher 759100
Email- ddm.talcher@orissaminerals.gov.in

12. Regional Chief Conservator of Forests, Angul Circle
At/P.O.- Hakimpada, Dist.-Angul 759143
Email- rccfangul@gmail.com
Re: Before the National Green Tribunal,
Eastern Zone Bench, Kolkata
0O.A. No. 61 of 2025
In the matter of:
Satam Patnaik ...Applicant
versus
State of Odisha and Ors. ...Respondents

Our Client: Jindal Steel and Power Ltd.
Sir(s),

Please find attached herewith the scanned copy of the Counter Affidavit along with all its annexures, to be filed in the
above-captioned matter.
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Further please note that this shall be treated as an effectivdl fb@e of service upon you.
This is for your kind information and record.

Thanking you

For SANDIP AGARWAL & CO.

Advocate

SANDIP AGARWAL & COMPANY, ADVOCATES
Ground Floor, Room No.10,

10, Old Post Office Street,

Kolkata — 700 001.

West Bengal, India

PH: 033 2210 0583, 033 4005 6115

E-mail: mailsandipagarwal@gmail.com

W: www.sandipagarwalco.com

The information contained in this electronic communication is intended solely for the individual(s) or entity to which it is
addressed. It may contain proprietary, confidential and/or legally privileged information. Any review, retransmission,
dissemination, printing, copying or other use of, or taking any action in reliance on the contents of this information by
person(s) or entities other than the intended recipient is strictly prohibited and may be unlawful. If you have received this
communication inadvertently and/or by mistake, kindly notify us by responding to this email or telephone immediately and
requested to permanently delete/destroy all copies of the messages and attachments from your system(s). The contents
of this message do not necessarily represent the views or policies of M/s. Sandip Agarwal & Co., Advocates as because
computer viruses can be transmitted via email. M/s. Sandip Agarwal & Co.Advocates always have the sincere attempt and
endeavour to sent e-mails and attachments free from viruses, but it may not guarantee that either of them are immune
from virus. The recipient should check the emails/attachments before loading in order to screen the viruses. M/s. Sandip
Agarwal & Co.,Advocates does not accept any liability for any damages sustained as a result of viruses in that case.

@ Counter Affidavit by R2.pdf
13873K
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BEFORE THE NATIONAL GREEN
TRIBUNAL, EASTERN ZONE, KOLKATA
IN

O.A. No. 61 of 2025

Satam Patnaik
... Applicant
Versus
State of Odisha & Ors.
...Respondents

COUNTER AFFIDAVIT FILED BY THE
ED & PLANT HEAD, JINDAL STEEL
AND POWER LIMITED RESPONDENT
NO. 2

SANDIP AGARWAL & CO.
Advocates,

10, Old Post Office Street,
Ground Floor, Room No.10,
Kolkata-700 001.
M:9831087781

mailsandipagarwal@gmail.com



	1. notification 1561
	2. DFO tree felling approval letter - 31.08.2020
	3. OFDCL letter dated 21.11.2023 provding payment details to VSS
	4. Site Inspection Report from DFO to RCCF 28.11.2024
	5. DFO site inspection report to RCCF - 29.03.2025
	6. 67th PSC meeting

